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the applicant aáso Mr.B.CPathak. learned 

The applicant was temporarilY kKKx • 

appointed as D.G.erat0r under 

• Station Master Mailing (MGX) Station N .C. 

Hills (Msam) vide letter dated 3.1.200* 

at At1nexUre4 to the O.A. His salaries 

have not been paid as yet • The applicant 

has made an appeal dated 28.10.2003 before 

General Manager (P). NJ.RailwaY, 

MaligaOfls but the same is yet to be dia 

posed of* 
considering the facts and circum-

startces of the case and upon hearing the 

learned counsel for the parties. I am of 

the considered view that ends of justicu 

will be met, if a direction is issued to 

the respondent Nos.2 & 3 to dispose of 

the appeal. Accordingly, respondent Nos. 

2 & 3 ae directed to dispose of the 

appeal datdd 28.10.2003 and to paSs an 

order within a period of six weeks from 

the date of receipt of t this order. 

The O.A. is, therefore, disposed 

of as above • No order as to costs. 

• 	 Member (A) 
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(:E:t4rR4t. ADMINISTRATIVE rF EUNAL. 

OuW!F"T I EE:Nci 

cLaLJ!LJ LI..T 	L2 1L 

Sr:i riiial Das 

(pplic:arit 

kJr ic:ri of : - ii. a ! 

Reepc:ndent;s 

c:y\flpc3 I, S 

That on 3.1.2002.th the app 1 1 cant pot h is appal n tmeri t 

as i)i eec 1 (en era tar(US ) Operator under bt: at ian 	Master,  

trlaii:tnq (NX) Station N.C.Hills 	am) 	In this connect ic:n 

it is aertinent to mention here that DRM 	NF Railway 

Lumdind, once vlsi ted the said MEX Station and the station 

taff requested him for prc:vidinç 	alternative eiec::tr icity 

and a school for the :1 r we 1 fare Pursuan tto such request 	a 

Di eec I Generator Set and a sc:hool was estab ti shed 	In the 

said sc:haol 	a local I ady qot her appçi n tment as Asstt.  

ic acher and eq a Inst the Di eec 1 Gene rator (DO) se tth the 

pp1 icant was recruited as a DGOperator and for the said 

appointment the concerned author i ty conduct: ed a trade test 

and intcrview. The applicant continued there for about one 

year but he had not p aid h [s sal ary It is worth mention lap 

here that due to flood the electricity coutd not be 

rest;ored for several years in the Stat ion Camp]. ax of MOX and 

as such to provide essential e].ectrc:i;y DGSet has been 
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installeci. in fact at that relevant point: of time there was 

nobody comp e t €:n t/e xp e rt to ii and I e the same and as such 

service of the appl icant who has uct; the requ:ired knowledQe 

of DO Set one rat ion was necessary. In f act the app 1 icant 

took formal train:i.nq for about I (one) month for such 

operation and he continued to c rform dt.ty. it is pertinent 

to mention here that a departmental proceeding was initiat:ed 

ape inst the Stat: ion Master of MGX stat ion as the appointment 

of that :t ady teacher was not as per Ru I as however, in the 

said proceedinp the appointment of the applicant was hot: 

(uet ion ad as the same was as per the rul as prescribed. But 

the MOX Station Master to save his serv ice 

terminated/discontinued my servinc aionc with the teacher 

w. a f 10,9 2002 In fact appointment of the appi :icant 

was not dahors the Rules and since there has been a regu:lar 

need of his serv:ice the applicant; could have been adjusted 

a; a inst any such post in Group-pD cat ecjory Aert from that 

as per Rules con tel ned in IREM the app ii cents serv ic:e is 

r:equ i red to be con vert ad as tempora.rys I; atus Mac.ioor 

Inspite of all the service of the applicant was 

terminateci wi thout afford irig any opportun i y of haar:inq It 

is pertinent to ment:ion hare that he has not been paid his 

salaries w.e.f. 3.1.2002 to 10.9.2002 for the service 

r4ndered by him as DO. Operator. The applicant . preferred 

appeal before the General Manaqer(P) N.F.Railway, Malicaon 

mk I ng a prayer to consider his case for rec1ul er absorption 

in any Group-S post and to pay salar'y w.e.f. 3.1.02 to 

109 02 and to cjre:nt temporary stat:us Though more than i 

months have passed but it has evoked no result; in positive. 

Without: h av i ng any a I t: a rn at I ye the app lic ant has come 

before this Hon'ble Tribunal seeking appropriate re .. 
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BEFC)RE THE CENTRAL ADM I N I STRAT I YE TR I BUNAL 
GtJWAHATI BENCH 

(An aj::iic:atior under sec:tion 19 of the Central 
Administratave Tribunal Act 1985) 

BE: TWEEN 

i Sri Amal DaS 
Res:ident of Viii— Ka lair Band 
Was E4asti) 

P C .J 	Bac.;iarj::i.r Gha t.  
D:ist Karirnqan i (Assarn) 
P.in"78B8ø3 

Applicant 

AND - 

I n  The Union of IncJi a 
Re resented by Sec:retary to the 
Oovt of Indiafl 
Ministry of Rai iway 
Rail E:hawan New Delhi 

20  The General Manaqer 
NFRa:i. iway 
Mal :igac)F3 

. The D:ivisional Railiay Manager (Operation) 
NFRai iway 
Lurncl i 

4 The Station Master,  
NFRai lway q  MGX0 

BETA I 1.8 OF 

1 • PART I CULARS OF THE ORDER 
I S MADE 

t~kL k,-" ) (N&1) 

,Respondents 
THE: AfP L .i: cAr i tiN 

ABA INST WHI OH THIS APFI.. ICAr ION 

This appi ic . ;ion is filed against the act ion of 

the respondents in terminating the servic:e of the applicant 

1092002. This applcataon is also thrected acainst 

the act ion of the respondents in not re 1 easinq his 	sal ary 

vei 12002 to 1092002 This is also filed against th e  

att :ion of the respondents 	in not disposing of the 	appeal 

datec:t 28. :Lø2Bø3 filed by the appl icant 

I 



2 LIMI TATION 

The 	applicant 	ciec: i ares 	that 	the 	instan 

ppl :ication has been filed within the l:imitation period 

prescribed under sect ion 21 of the Cent ra 1. Ac:m in 1st; rat I ye 

Tribunal Act 1985 

, J1JRlSDIC1ION 

The applicant further declares that the subject 

matter of the case is within the jurisdiction of the 

Administrative Tr:ibuna]. 

4. FACTS OF THE CASE 

4.1, 	That the applicant is a citi zen of loth a and as 

.uc:h he is enti 1;i ed to all the rights 	pri vi lepes and 

protection as c4uaranteed by the Consti tution of mdi a and 

aws framed thereunder.  

4,2 	That on 3 1 2ø:i2 the applicant pot his appointment 

as Diesel Generator (DO) Operator under Stat ion 	Master 

Mail inq (MGX) Station N.C.Hills (Assarn) 	In this c:onnec:t ion 

it is pertinent to mention here that L)HM 	N.F.Railway, 

Lufndlnçj 	once vlsi ted the said Mt3X Stat:i.on and the stat ion 

staff requesed him for providinp alternative electricity 

nd a school for th1r we i fare Pursuantt:o such rec:iuest 	a 

Di ese 1 Gene rator Set and a school was established. In the 

said school , a ii i ac:}y pot her appointment as Asstt 

Teacher and apainat the Diesel Generator (DO) set the 

ppl icant was recrui ted as a D GOperator and for the said 

:apjoitment the concerned authority condw::ted a trade test 

and in t e rv I ew The applicant coot :i nued there for a[:out one 

year but he had not paid his salary. It is worth ment inni nc 

I f  



here that due to flood the electricitY c,.t].d not be 

restored for several years in the Station Comp]. cx of MOX and 

á-: such to provide essential electricitY D6 Set has been 

installed in fact at that relevant point of time there was 

nobody c:ompetent/e>PeT't to hand). e the same and as such 

serv ice of t he app]. ic:: ant who has got the requi red knowl edge 

of DO Set operat i. on was necessary. In fact the appi i. cant 

toc4: formal training for about 1 (one) month for such 

ape r'at ion and he cant I nued to perform duty. It is pert in ent 

to ment ion here that a departmental proceedinci was initIated 

against the Stat ion Master of MGX stat ion as the appointment 

of that lady teacher was not as per RL:les however 5  in the 

said proceed inçj the appointment of the app]. ic:ant was not 

questioned as the same was as per the rules preac ribed But 

the MOX Stat ion Master to save his service 

terminat2d/dlscofltlflL(e0 my serv ing along with the teacher 

w. e. f 109=2002 In fact the appointment of the applicant 

tas not dehors the Rules and since there has been a regu]. ar 

need of his service the applicant could have been adjusted 

against any such post in Group-B category. (part from that 

as per Rules contained in IREM 9  the appi ic:ants service is 

requ :i red to be converted as temporary status Mazdoor 

insp te of all the service of the appl icant was 

terminated wi thc::!ut: afford inn any opportun i. ty of hearing 	It 

is pertinent to mention here that 	has not been paid his 

salaries wef. 312002 to 1092002 for the service 

rendered by him as &G.Operatorn The applicant preferred 

appeal before the General Manager (P ) N=F Railway Mal igaon 

mak i ng a prayer to consi c:i e r his c: ase for regu I ar absorp t ion 

in any Group-B post and to nay sal ary we. f 3 1 ,02 to 

01 



10.9,02 and to prant temporary status Though more than 5 

months have passed but :1. t has evc4::ed no reui t in positive 

Without having any alternative 9  the applicant has come 

before this Hon'ble Tribunal seeking appropriate pei:i.ef.  

43. 	That 	the 	applicant 	had 	been 	wor'king 	as 

DS,Opc9rator under Stat ion Master, Mai loncjdisha (MGDC) 

Station 9  NCHi11s (ssarn) since 3.12002 till 1092002 

The DRM N,FRai Iway Lumdinq visited the said MOX station 

and the station staff renuested h :im for providing 

ciectric:i ty and a school for their wel fare E'ue to flood 

the electricity could not be restoreci for several years in 

he stat:ion comp :t ?X of NOX and as such to provide essential 

electric:ity D.G.set has been installed and a school was 

cat ab ii. shed as r:e r the approval of higher authori ty of 

iai lway cdminist rat ion The app lic:ant was appointed as D.G.  

set op e rator and h is such appo n tmen t was pursuant to a 

e:tec:ticn process including trade test and interview. The 

pp 1 ic:ant was asked to unc:!ergo training for one month and he 

took forma:t training about I month for operation of DO set 

Along with the applicant 	a local I ady was appointed as 

Asstt 	Teacher in the said school however l  in her case no 

procedure was followed for e.t..ch appointment 

	

Serv ice 	particul era are 	annexed 

herewith and marked as Annexure-i 

and 2 (col ly) respective1y.  

4. 4. 	That the app]. i. c. ant begs to state that while 

dischargiflc:i duty he rec::eived a letter from the off ic:e of the 

DRM (Ii) /LM.3 bearing No.I/MISC/LM`/`59/A dated 27 8,02 by which 

the app ii c: ant was spared and di rec ted to attend ACM! 1MG 's 

4 
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chamber on 12 9 02 in c:onnection with a departmerrt;al Enqu:i ry 

(Ma j or Memorandum) eq a inst Shri swap an k r Ch ak raborty 

Si; at ion Nester of the sat d MGX St at; ion 

A copy of the letter dated 27.8.02 

and dated 1292002 is annexed 

he yewi th and marked as Annexure-3. 

45. 	That the apic:ant; st;ates that after re cevi nq the 

order dated 27•B2002 the authority issued another orc:ier 

bearing no.MAWO-3/02 (0-3/02 dated 10 9 02 by which the app? ic:ant 

was again spared and di rec: ted to at tend ACM/LMG s c:hambe r on 

12902 in connection with departmental Enquiry (Major 

Memorandum) aciat nst Shri Swapan Kr. Chakraborty Stat ion 

r1;ter of the said MSX Station 

I 	 A copy of the said letter dated 

Q 	is annexed herewith 	and 

marked asAnnexure-4 

That the appli cent states that on receipt of the 

aforesaid letter dated 10 902 the app? ic:ant at:tended the 

• oftce of the DRM (0) /LMG and gave witness for departmental 

Enquiry eçjai nat Shri S K Chakraborty Stat ion Master MCX 

• Stat ion at ACM/LMS s chamber on 12902 and after cj iv ing 

the witness on the same the app icant was spared to MSX by a 

ltter bearinci NoT/MiSC/LM/59/A dated 12902. 

A copy of the said letter dated 

12902 is annexed herewith and 

mar f::ed as Annexure"-t 

4.7. 	That 	the aforesaid depa t:mental Enqu :i ry 	was 

irit t i eted ape inst Gr:i Swap an Kr. Chakraborty, 	Stat ion 



Master, 	MGX in 	r 	ference 	to the 	appointment of 	that 	lady 

teacher of the said school 	as the same was not as per Rul es 

For 	appointment of Ast.t 	Teacher there 	are 	cer'ta in 
	Rules 

and 	procedure whi ch 	have to be 	followed at 	the 	time 	of 

appojntment: of 	an Asstt 	teacher. 	The 	appiic:ant 	begs 	to 

state 	that in 	the said cie 	artmentai proceeding 	the 	matter 

pertain:ing to 	the 	appointment 	cftiie 	app I icant 	was 

quest ion ad and 	I t 	was 	only 	in 	connect ion 	wi th 	the 

appointment of 	the 	lady 	in 	the post of Asstt 	Teacher, 	wh :ich 

was 	not 	within the purview of 	the 	rules guiding 	the 	fie:LcL 

Since 	the work p erformed by the app 1 icant 	was 	casual 	in 

nature, 	the Stat ion Master of MGX was competent 	enough 	to 

appoint; h I m and as such the appointment of 	the app 1 tic ant was 

very 	much within 	the parameter of 	the 	Rule 	holding 	the 

• f I a]. d 

That after sparing the applicant on 10902 for 

giving 	witness aqalnst Sri S.K.Chakraborty, 	Station 

Master/MGX the :siJoflcjpnt:; did not al low him to continue 

made several requests before the authority but they did not 

take any action The appl ic:ant preferred an appeal t:efora 

the General Manager, NFRai ].way, Mal :igaon on 29 10 03 

praying for regularisation of his serviced 

A copy of the said appeal dated 

28 10.2003 is annexed herewith and 

marked as Annexure"6. 

4 That 	the appl icant begs to state that though the 

applicant worked without any brake but he was not paid any 

wages 	for his such se rv ic a which was dully app roved by the 

competent authority of the respondents 	In this 	rag ard he 
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made several rep resentat i, ons to 	the 	corn: a r'ned 	autthcirity, 	but 

i;hat did not bring any resul t. 	On 	1 	the btat ion Master 

MOX has also written 	a I etter to Di visona.1 	Rai lway Manager' 

DRM/LMG) , 	NFRi. :tay for payment of arrears salary of 	Sri. 

mal Des 	DO operator.  

Copies of the said letters d a t e d 

165 ø2 and dated 1 ,E3ø2 are annexed 

herewith and marked as Annexure 6 

and 7 r'espect1vely 

4.10.. T h a t-  the 	app ii. cant begs to state 	that. the 

app ii 	ant 	worked under the Respondents on 	; emporary and 

Casual 	basis and his 	aopo :1, ntmant was not dehors 	the Rule 

m e a n t 	for Casual labour 	As 	per 	the Rd i lway 	Board 's 

Circular 	he is 	entitled to he treatea as Casual 	labour and 

his ca.se 	is requi. red 	to be consi de rd for grant of temporary 

t at us 

The applicant craves leave of the Ron 'bla Tribunal 

for a di rect ion towards the respondents for p roduc t ion of 

records as Uah e FR a ii w,  a y Ecai - ci s Ci rcu 1, ars hcil di riq the 

J. e 1 d 

4, 11 	 Thatt he applicant becs to state that the 

lather of the applicant J. a ret red Rai iwey employee and 

there is no earnnc member in h i s family. Since the 

app 1 J.c ant work ad under the respondan tBDr long as suc::h h i. a 

case is covered by the said circul era and as such his case 

shouid be consi iered for temporary status and 

reçjui. an i sat ion 
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4 12 	 That the applicant beqa to state that the 

Fespondets act;ec:t Illegally and arbitrar:L ly in 	term:inatiflc] 

;he 	appi icant 	from his service 	wi thO.At 	plyinìg 	any prior 

notice 	and 	not 	al LctL;ing 	him 	ic 	c:oritinLte 	in 	the 	service and 

s 	such 	same 	isliab 1 a to be set 	aside 	and 	quash The 

pp ti cant 	further prays 	for 	a 	direction 	t:owards the 

r'esponden ts 	to a]. :t 	w the 	app I ± cant 	to con I; i nue 	to work under 

them 	as DO Operator or 	aga:inst 	any Oroi.:ì'" D posts 	as 	he is 

el :i 	lb :i a 	to hold 	any Or D posts under the 	responcen i:s 

4. 13 

	

That the 	pp :t ic:ant begs 	to state 	that they a 

is 	a constant 	need of 	the 	app]. icant 's service 	in 	the said 

Stat ion and the aopointment of the 	app I Ic: ant was as per Ru]. a 

as 	such 	the action of 	the RespandeInts 	in not 	al lowing 	to 

c::ont :inue him is bad in 1 aw and as such same is liable to be 

set aside and quash 

'414 That this application 	has 	been 	filed 

bon af 1:ie and to secure ends of 	just ic: e 

S GROLNDS FOR REL IEF WITH LEBcL PROV 181 ON 

5 1 

 

For that the action of the respond ants in not 

allowing the applicant to c:ontinue in his sarvic:*:;' in bad in 

law and :t labia to be set as:ida and quash 

5 2 	For that the app tic ant: has comp :t a ad the requ 151 t a 

number of days for grant of temporary status of a Casual 

:L.abc::iur under the Railway Doard 's Ci rcular The Respondents 

acted :ii].epa:Lly in not considerinci him as a Casual :tabour in 

bad in law and iieh .a to be sac aside and quash 
B 

& 



that the act:ion of the reçondents in not 

'p rant nq the t empor cry eta tue to the app 1 i cant as per I aw is 

not sustainable and liable to be set aside and quash 

54. 

 

For that 	the aplicant 	worked 	under the 

Respondrntsfo for 	ionp time but 	t:iI I 	date 	they have not paid 

him 	salary.  I he 	aforesaid act ton of the Respondents IS not 

stainable in the eye of iaw and 	liable 	to be setasade and 

quash 

55 	'For 	that 	the app licant 	worked 	under 	the 

respondents for years together and he is eligible to be 

absorbed 	in any E4roup D post 	The Respondents 	acted 

illegally in not accomeiod at i ng the applicant in any 8roup-D 

• post in terms of the rules and guide lines and as such the 

• action/inac::tion on the part of the r'espondents is arhi trar'y 

and 1 :iabi c to be set aside and quash 

5 	 For the appi ic:ant preferred appea:I. on 	28.10. 2003 

but t; iii date the respondents have not disposed of the 

appeal 	The act ion of the respondents in not di spas inq of 

the appeal 	is bad in latA; and liable to be set aside and 

quash 

S For that 	in 	any 	view: of 	the matter the 	impugned 

action of the respondents are not sustainable in the eye 	of 

law and 	:t i able to be set aside and quashed 

The appilcant craves Ie.eve 	of 	the 	Honbie Tr:ibunai 

to advance more prounds both 1 egal 	as well 	as factual 	at 

the tif1)e 	of 	hearing of 	the 	case 

- 
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t)ET( I LE OF REMED I ES EXHiUS1t.) 

TIPiat the eppl Ic ant dccl arcs that he has exhausted 

all the remedies available to them and there is 	no 

3.iteT"net1Ve remec:!y avalabie to him 

7 MATTERS NOT PREVIOUSLY F I LED OR FEND I NO IN AN'i -S.I. 

cO1.)RT 

• 	The app I Ic: ant: 	further dccl ares that he has not 

H. led 	previously any epplication 	writ 	petit ion or suit 

req a rci I rcj 	the 	ç r i cv anc: es 	i ri 	respect 	of 	t.h±c: h th :1. a 

app .1 I cat ion is 	made b efore any other court 	or any other 

enc::h 	of 	the Tribunal or any other authc:ri ty nor any such 

applic:ation writ petition or suit 	is pending before any of 

them 

8 RE:L 	SOIJBHT FOR 

Under the fec: ta and c: i rcumst anc: es stated above 

t:h e app I I cant most reap cc I:  fully p rayed that the Inst ant 

app I icat ion be admi. t.ted recorc:ha be cal led for and alter 

hear:i.ng the parties on the cause or c:euaes that may be shown 

and on perusal of records, be qrent: the following reliefs to 

the appl ic:anc 

b :L 

 

To directt he Respondents to at j.ow the applicant 

to c:ont :inue to hold the post of fF operator in the MOX 

Station, under NERci :iwey 

8.2. 	To CII rec t the Responden tato ext end the benef I t of 

t emporekry status in t c rm of the c I rcu :i era and ru :t es and 

thereatter to recuier1se his service against any broup-b 

pc3ats providing all coi"seq..tential servic:e benefits 

10 
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3 	To di rec:t the Respondents to re I ease the arrears 

1 ary of the app Ii cant from 3 1 2002 to 109 02 wi th an 

interest @ 21% for such CJC I eyed settlement 

4 	To di r'ec: t the respondents to reu 1 arise 	the 

se rv Ic: e 	of 	the 	app 3. 1 cant 	in 	any 	Group D 	posts 

cbmmensuratingto his educ at. :i on Lt qualification.  

c:;ost of the app]. :icationfl 

Any other relief/reliefs to which the applicant is 

entitled to under the facts and c:ircumstances of the case 

and deemed fit and proper.  

i NTER i N 0RDE:R PRAYED FOR 

Pendinq disposal 	of the 	applic:ation the 	epp],i cant 

brays 	for 	an interim order direct incj the Respc:nidents 	to 

dispose of the appeal dated 28 1O 2003 wi th 	a speaking order 

.nd 	to release 	the 	arrears salary of the applicant with 	an 

interest of 21% on such delayed payment 

flu 	 flu 	fiflufifi 	gnu it 	 finn 	flu 	flu 	nfl 	 fl nit 	nfl 	 flititfiflitfi fiflu 

LI.. 	PARTIC::LLARS OF THE I 	i 	L3 

1 	I PO 	No 

2 	Date 

3' 	Payable 	at Guwahati.  

12 	L I ST OF ENd... oSuRES 

As stated 	in the 	index. 
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VER IF I CT I ON 

1 	Sri 	Amal 	Das ., 	eQed about 	 ears, son , 

of 	 resident 	of 	Vi 11- 	::ala:ir Band 

(Das 	Basti ) 	P 0 	}3adarpur Ohat 	Dist 	Kerimçjan i 	(Assam ) 

do 	he re:y sol emn I y 	af fl rm and 	v cr1 fy that 	th esta terneri ts 

made 	 in para 

are true qraphs 

to 	my 	know 1 edc e 	and 	those 	made In 

z3 	t'LLoi' 	ir;o true to 	my legal paragraphs 

adv ic:e 	and 	the 	rzst 	are my humb 1 a 	submiss :1 on 	before the 

Hon ble 	Tribunal 	I have not suppressed any mater al facts 

of the case 

And 	I 	sign 	on 	this 	the 	Ver:ificat ion 	on this 

the ANday of 	 of 2004 

Si c:nature 
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to 
SS/M. 	
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- S are ard direct Shri AMa Das, & S 	j:j1 - ) a1akãr 

to atterKi AC2/LW3'S ffher ,n 19.09 .C, n e,nnectlon 
with DPR nq.iirf (La3'r 1J,rarhUm) against Shri Swaoafl 
Kua r ak teb' rty, 5WMC. 

OWY TOZ 

1). Sari AE.'i jar, i)'T- 3et cer*t,r/iJ° - 
	 - 

ni1 h. 	S. 	.o.arafli 	.C. 1 is. 

S • & r kai k or, 	- ani a a1 ai ak a - 

P.O. Faranqajao Bzar.C.ails. 
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Date i 	0 To 
/ 	The General Manaqer (P) 

N, F, Railway, 
Maligaon. 

sub z.. 7ppeal for regul.r abaorption of my service. 

Respected Sir. 

With de xespect I beg. to lay the followini few lines for 

704X kind consideration and necesaay sotion. 

That sir, on 3,1,2002 I got my 	recruitment as D.G.Operat- 

or Mwer 8tatiOflMasteX.i4ailOflqdiSha C 	tation0 W.C'Hille, 

(Assam),In.thi3.conneCtiofl 	it is pertinent to mention here that 

DRM,N.F.Railway.tumding,Oflce.Visited the said MGX station and 

the Station ataff.rcqueated him for providing electricity 	and 

a 	School for their welfare. Pursuant to such request, a D,C.Set 

and a School was establighd, In this School, a local lady got 

her appointment as isntt.LYeachar 	and 	against the 1) 0 Sot I was 

recruited as a D.O. Operator. I continued there fox about one 

year bmt I have not been paid my salary. It An worth mentiol?ing 

here that 	de to flood , the electricity could not be restored 

for several years in the station coilex of MC and as such to 
provide essential electricity D.C. set has been installed.in ft 

at that relevent point of time thre were no body cnpetent/expert 

to handle the same and as such my service 	was necessry.In fact. 

I 	took formal training 	for about l(one ) month for such operation 

and I continued to perform duty. 

That sir, a P A R proceeding was initiated aqainat 

the Statio9k Master of )X station as the appoIntment of that 
lady teacher 	was not as per Rules. For appointment of Aeatt o  

teacher 	thare are certain predQre,wkzeas in case of appointments 

li)e my one, no such Rules is prescribed. But the MC station 

Master to save his 	service terminated /diacontinued my 8erviflq 

along with the teachr w.e.f. 10.09.2002. In Et my appointment 

was not dehorna the Rules and since there has been a regular n1 

of my service, I could have been adjuet'd against any such 

in Or 	IDI Category. Apart frc*n that as per Rules c ontiiLUn 	ti 

I R B M,my service is required to be oonverLad an temporary nttus 

mutdoor. 

I 



That sir& inspite 
of all, my service was terminated with" 

out ai1ordiflQ me any opportUnitY o hearing. 
It ia prtinC 

to mention here that X have not been paid my 681aries w.c.f. 

3.1.2002 to 10.9.2002 for the 5orviCe render'.d by me as D.O. 

OpeZat0. 

- 	 rstly ret yr hoUX 

ar4 to  pay my salaxy 	3..200 to 

çrant temnpertZY ttt1.tø. 

With best regards. 

Yo).Xs' fijthf.Ul.1y. 

* 	I1I1j 1 i!t 	i 	14 
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DPM/LMG 

N.1 .Railway. 
.. I • • a • a • I a I I 

Dt. s[/May /2002. 

- 

(\\ flVV 	0 

Sub :- Emoluments. 

Reapected sir, 
With the respect. I beq tQ infcxrn you 

that as pei your order SM/MGX has ternporrily appointed 

me as DC 3et Operator at MOX station ince 3rd December 

2001 and I have been discharging riy dutitàa with fill 

stisfaction of S.M. But sorry to\inform yi that till 

date Ihave riot been paid my emolMment.. 

In view of the abov, I there f o;  ;e 11r, ay 

to y .ur hon our t o k in d ly 1 oak in to t Ii e rn at t or and extend 

your sympattic consitjeiatjon so that I may be paid 
emoIments as admisib1e f or the strvices as I rendered 

and.algo I will continue the same for future ilgO. 

Th1nkinq you. 

Yours Iaithfu.11y, 

C~1'1 A",j C )  

Working as DC set Operator 
at )4GX Staticxk, 

Copy to — U Sr.DEE/LMG 
j )Sr , DS 	U G F cr t i ir kind 	or rn at ion 

DRM(P)/IG 	
i• necessary acL ion1 

- , .•, 	 I 	( 	- 

I f 
V 

Irk 

(/ / 	/ 	( 	rn 1 D '; ) 

2])  

/ 



t 
/1 

I 

t 	 iir 

_ 
i!! f 	

orofN 

- 	-f:--f--i--:-: 	---- 

/ 	__L 	iT/DatQ 

xps6b.L 

- - 
/1rom 	 , io 

4 	
' 

• 	 • 	 ••- 	 •-- 

	

____ 	
• 	 - 

• 	
:.-- 	1k 

- 

.J-') •(LA, c 

--- -,  

- 	
-- 	 - 	

T;i- •.;.---. 

'ch) 	 L—-- 	 • 	 - 

, 

• • 	 A 	 tA/ 	 • 

- 	.-. 

• 	 • 	 1.:- 

• 	 •. 

• 	 • 	 - 	 • 	•• 	

-U 


